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3meer/Order

Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 11.06.2019 of the Commissioner of Income Tax (Appeals)-

I, Chandigarh [hereinafter referred to as ‘CIT(A)’]

2. At the outset, Ld. Authorised Representative for the assessee

has submitted that since the assessee has opted for ‘Vivad Se



Vishwas Scheme 2020’ and, therefore, he intends to withdraw the
present appeal. A separate application dated 02.09.2020 for withdrawal
of the appeal has been submitted by the Ld. Authorised Representative

for the assessee. The Ld. DR has no objection for the said withdrawal.

In view of the above, the appeal of the assessee is hereby

dismissed as ‘Withdrawn’

Order pronounced on 09.09.2020.

Sd/- Sd/-
(var. &. A/ N.K. SAINI) (TS 31T / SANJAY GARG)
39TegaT /Vice President TRASHHEEEI/ Judicial Member
Dated : 09.09.2020
“HR 3.
3errhfafafa3mEas Copy of the order forwarded to
1. 31/ The Appellant
2. 9caYi/ The Respondent
3. JIHRIMYF/ CIT
4. 3MARIITGSF (3TVeT)/ The CIT(A)
5. faemiaufafafer, smassrdieiasntasor, 9usere/ DR, ITAT, CHANDIGARH
6. IMSHISH/ Guard File

3TCRMTHR/ By order,
HEIHUSIhR/ Assistant Registrar



